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te to become more pronounced in 
cities and indb tri 1 areas. 

( ) Tb envil'onm mal education pro-
ha¥ I launched both in 

formal a well a non-formal secto of 
education. Efforts hav~ been made for 
training for all target group, incorpora-
tionl of' envtronmental schemes in educa-
tion I currJcula, development of teaching 
material anC! aid , .promoting the involve-
ment of non-government organisations, 
ma media and other concerned organi-

tien for propagating environmental 
awarene s amo the people. 

(c) The Government have enacted the 
Air and Wat~r Pollution Control Acts 
nd ' have e t~ l~ed the Central and the 
ate Board fo!' taking mea res to regu-

Jate pollution from industrial and domes-
ic uroos. 

Operu(ioD of Mine by Private on-
tractors in Bihar 

3971. SHRI A. K. ROY: Will the 
Mini ter of ST AND MINES be 
pleas .. J to tate: 

whelher be aware thJ. t a large 
numb r 0 mine of lime stone, iron ore 
and other valuable material exist in 
inghum Di trict of Bihar; popularly 
mown as Kolhan' mo tly populated by 

the tribal, if so, 'facts in detail; 
• 

(b) whether it i fact that most of the 
mine are op rated by private contraclors, 
if ,0, particu! r thereof· and 

(c) wh(;. ~h r it is al 0 a f2ct 1 h,\t tne 
nllDC are bein~ m . t unsdentifically 
o(:trated: and 

(d ) if _, t ps taken thereon" 

MINISTER 0 3T ATE OF 
TH MY TSTRY OF 5TFEL AND 
MIN S (SHRT . K. P. ALV): (a) 
Yes Sir. Mine. of lime st rl1 ~. dol mile, 
iron on!; china clay, copper ' a bestos, 
mangane e and a few ther minerals 
e.,.ist in t~1 1 ' .~: a. 

( ) The mine are being worked by 
personll holding valid mmmg leases 

anted by the State Government. In 

some mine the lessee conducts tb l1Iin. 
ing operatio through. raisinl c:olltract; 
system. 

(c) and (d) . Certain deficiencies like 
inadequate exploration, non proparatioD 
of geological map, non-employment of 
qualified technical personnel and un-
scientific lay 0 ut have been DOticed dur. 
ing inspectiOn by the oftlcers of the IndiaII 
Bureau of Mine. Su&gestions on t 
step to be taken in this regard are 'vo 
by rthe Indian Bureau of Mines to I 
min owner . In certain cases pro uu-
tions have at 0 been launched. 

.. <:: te ry-,. de of , 
under tb Conuol of Mln.istry 

3972. HRI RAM VILAS PASWAN: 
Will the Mini ter of STEEL AND 
MINES be plea ed to state: 

(a) the total number of employees, 
category_wi e in each of the undertakings 
under the control of the Ministry; 

(b) the number of Scheduled Ca te 
and Scheduled Tribe employees, out of 
(nem category-wise: 

(c) whether orders for re erv'ation for 
cheduled a te and Scheduled Tribes 

have been i slled to each f the under-
taking , both for initial appointment and 
promotion' and 

whether the quota re erved for 
ha. been completed and if not, 

what teps ar being taken to fill up the 
quota t the earliest 'and by what time 
t'ile quola i expected to be completed? 

TH MINISTER OF STATE IN THE 
MINISTR OF STEE AND MINES 
( HRI N. K. P. SALVE): (a) to (d). 
The information i being collected and 
will e laid on the Table of the Hou e. 

.. Exami ti01l of Pr~lems of He :vy •• 
Industry 

THE MINISTER OF STATE THE 
NAIK: Will th Minister of PLANNING 
be plea ed to state: 

(a) whether teps have been taken by 
hi Ministry to examine the problem of 
heavy indu try; 
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. (b) what are the main items of the 
beavy indu try proposed to be examined 
by the Planning Commission; and 

(c) when report of tne Planning Corn-
mis ion is expected on the problems and. 
solutions of the problems of the heavy 
.industry? 

THE MINIS1lER OF PLANNING 
(SHRI S. B. CHAVAN): (a) and (b). 
Examination of the problems of heavy 
industry is generally undertaken by the 
appropriate Ministries. In the context of 
the formu1ation of a perspective plan for 
the development of the principal indu t-
ries, the Planning Commission have 
constitUted the following Working 
Groups~ 

(1) Working Group on Iron and 
Steel; 

(2) Working Group on Coal; 

(3) Wqrking Group on Petroleum; 

(4) Working Group on Fertilizers; 
and 

(5) Committee on Problems and 

Perspective of Mining Earth Moving 
and Construction equipment. 

These Groups have been constituted 
under the chairmanship of the Secretaries 
of the respective Departments. 

(c) The Reports of the e Groups are 
awaited. These reports when received 
will be examined for appropriate action. 

Trlbals DomicUed in As am Tea 
Gardens 

3974. SHRI SHIBU SOREN: Will the 
Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether it is a fact that the triba1~ 
from Chhotanagpur. now domiciled in the 

garde of A&wn are not recognised 
Scheduled Tribe in that State; 

(b) if so, the reasons thereof; 

(c) what i the total number of tribals 
from Chbotanagpur domiciled in Assam; 
and 

(d) teps being taken by Government 
for the welfare of these tribals who have 
left their home land and lost their iden-
tify in search of livelihod which was not 
availble in Cbhatanagpur? 

THE MINIS R OF STATE IN THE 
MINISTRY 0 HOM AFFAIRS 
(SHRI NIHAR RA JAN LASKAR) : 
(a) and (b). Yes, Sir, Some Communi-
ties among tea garden labourer of A am 
domiciled from Od a Madhya Pradesh, 
and Bihar, including tho e from Chhota-
nagpur, have not So f r been included in 
the list of Scheduled Tribes in Assam. 

(c) As enumeration i done only in 
re pect of those communitie which have 
been specified as Scheduled Caste ISche-
duled Tribes, it is not po ible at this 
tage to indicate the number of triba]s 

from Chhotanagpur domiciled in Assam. 

(d) The demand for inclusion of Tea 
G arden Labourer in the list Scheduled 
Tribe in Assam h'as been made from 
time to time. This demand, alongwfth; 
other such proposals. recommendaItions, 
sugge tion and representations are being 
Mter obtaining full comments from all 
concerned State GovernmentsIU.T. Ad-
ministrations including that of Assam 
and the Registrar Genera1 of India. 
After obtained full comments from all 
the State Gov rnments and U.T. Admns. 
needed for a comprehensive revision of 
"he lists of scheduled Castes and Schedu-
led Tribes, the matter will be further pro-
cessed according to the provisions of 
Article 342 (2) of the Con titution. 

Foreign Technology for Manufacturing or 
Latest Computers 

3975. SHRI K. MALLANNA: Will 
the PRIME MINISTER 'be pleased to 
state: 

(a) whether it is a fact that the Electro-
nic Commission ha decided to purchase 
foreign technology and go in for collabor-
ation with a suitable foreign company for 
manufacturing latest computers; 

(b) jf 0, whether any other major pro-
ject h also been undertaken by the 




